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Coram: Hon’ble:Ms: Bidisha: Banerjee, Judicial Member
Hon’ble Dr (M§) Nandita Chatterjee Admlmstratlve Member
R'aj Klshore Prasad, son of Late Jaga’nnath'
Prasad, aged about 60 years, Ex-Assistant
| . Divisional Fire Officer (ADFO), office of the
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For The Applicant(s): .- Mr. S. K. Datta, counsel
. - For The Respondent(s): Mr. P. N. Sharma, counsel
ORDERORAL)
Per: Ms. Bidisha Banerjee, Member (J):
Heard 1d. counsel for the applicant. Affidavit of service is taken on
record. Mr P.N. Sharma, 1d. counsel for the respondents is also preseht and
) heard.

2. At hearing, ld. counsel for the applicant submitted that he would be

satisfied if a direction is issued to the respondents to consider the




representatmns dated 04.07.18 and 10.06:19 (Annexure A 3 collectlvely) ina
t1me bound manner. |
3. . Since seeking iident-icaI relief, the applicant= has already preferred
- a representat1ons dated 04.07.18 and 10 06.19 to the Respondent No 3, the , |
Commandant, Vehlcle» Depot Panagarh; which is yet to be dlsposed of and as
no fruitful purpose.would be served by calling for a reply in.this matter,
unless the representations 18 decided by the competent euthorityl, we dispose
of the OA with a direction upon tlo'e-concerned Respondent no. 3 or any otll1er :
‘competent authority to consider the representation and issue a reasoned and
speaking order in accordance with iaw within a period of 3 months from tile
date of recelpt of copy of thls order‘% 1iIn the ,event the applicant is found
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